IN THE SUPREME COURT OF | NDI A
CIVIL APPELLATE JURI SDI CTI ON

G VIL APPEAL NO. 7325 CF 2011
(Arising out of SLP(C) No.4704/2008)

VARSHA Appel | ant (s)
: VERSUS:

Dl VI SI ONAL CASTE CERTI FI CATE SCRUTI NY

COW TTEE AND ORS. Respondent ( s)
ORDER

1. Leave granted.

2. W have heard the Ilearned counsel for the

parties.

3. It is alleged that the appellant belongs to

Kunbi caste which is recognized as Oher Backward
Caste in the State of Mharashtra. She got nmarried
on 3.9.1992 to Sayyad Arif Sayyad Munir who bel ongs
to '"Muslim Attar' caste which is also recognized as
O her Backward Caste in the State of Maharashtra.
The appellant obtained a caste certificate on
19.9.1996 show ng her caste to be '"MuslimAttar'. In

November 2003, she contested the election of
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Muni ci pal Corporation, Ahnednagar for the seat
reserved for Wnmen-OBC and was elected as a
Corporator. After she was elected as a Corporator,
her caste certificate show ng her caste as 'Miuslim
Attar' was submtted for scrutiny. Subsequently, she
came to know that she cannot obtain the caste
certificate of her husband's caste. Therefore, she
obtained a certificate on 7.6.2005 showi ng her caste
as ' Kunbi' and submitted this certificate for
verification. The Divi sional Caste Certificate
Scrutiny Conmmittee held the certificate showi ng the
caste as 'Muslim Attar' as invalid and declared
that the appellant Varsha does not belong to 'Mislim
Attar'. She filed a wit petition before the High
Court which was dismssed and the order of the
Caste Scrutiny Commttee was upheld by the High

Court. Thus, the appellant is before us.

4. In the facts and circunstances of the case,
t he inpugned judgnent as well as the order passed by
the Caste Scrutiny Conmmttee are set aside and the
matter is remtted to the Divisional Cast e
Certificate Scrutiny Conmittee to verify the second

certificate submtted by the appellant and consider
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the case of the appellant de novo in accordance with
I aw. W direct the Caste Scrutiny Commttee to
deci de the case of the appellant as expeditiously as
possible, in any event, within four weeks from the

date of conmuni cation of this order

5. Thi s appeal is disposed of accordingly.

( GYAN SUDHA M SRA)

New Del hi ;
August 16, 2011.



